257 Re. Adj. Motions AGRAHAYANA 12, 1903 (SAKA) Re. Adj. Motions 255

incidents at Srinagar and therefore YTy q'@zu .
the question of conducting any in- P
vestigation does not arise.
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(Interruptions)**
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adjournment motion.
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© **Not recorded.
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SHRI NIREN GHOSH: 1 have also
given notice,

MR, SPEAKER: I am also very
much worried. I think the Prime
Ministr is also seized of the situation
and she knows that it is not a medie-
val age, We are not going into that

barbaric age. I think, the Home
Minister will make a statement on
this question . (Interruptions)

MR. SPEAKER: When I am on my
legs, you should pot. When [ am on
my legs, you are not supposed to be,

(Interruptions) **

MR. SPEAKER: Nothing will go on
record,

We will not allow this nation to
lapse into revivalism, 1 think Gov-
ernment is going to take some steps
so that such things....

(Interruptions)

MR. SPEAKER: 1 take notice of it.
The Home Minister is here and Prime

Minister too. They will make 5 state-
ment.

(Interruptions)

THE PRIME M:NISTER (SHRI-
MATI INDIRA GANDHI): There
should be no two opinions on this
matter, Sati is not only a medieval
custom but today it is banned amnd is
against law. Naturally, we cannot
possibly encourage the bringing back
of this barbarous custom. It is not
only against women, but it is against
society and we condemn it with all
the force at our command as we con-

**Not recorded.

demn equully the threatening and
actual killing of young women on fhe
question of dowry. Today, there is,
unfortunately, a sort of reviwalist
movement and this must be met with

united effory by, 1 hope, all sides of
the House.

SHR; R. K. MHALGI (Thane):

Why is there no Implementation of
law?

(Interruptions)

SHRIMATI INDIRA GANDHI: The
law is jmplemented. But sometimes
it happens.... My own belief is where
such Sati cases take place, it is not
voluntary and probably the poor
woman is pushed on the pyre. This
is my personal opinion....

(Interruptions)

SHRIMATI INDIRA GANDHI:
Action is faken when it happens.

SHRI NIREN GHOSH: Most of the

incidenty have happened recently.
Thousands. . ..

(Interruptions)

MR. SPEAKER: They have to pro-
ceed against them.

SHRIMATI INDIRA GANDHIL
That happened some time ago. [ do
not remember the exact date now.

With regard to the procession I do
not know the details. j do know that
first the permission was given and
then it was withdrawn.

1 am not aware of the details. If I
say something pnow and if that does
not give the correct picture, it would
not be proper.

(Interruptions)

SHRIMATI JNDIRA GANDHI. May
I add a point. I believe there is a
proposal to build a temple for Sati.
1 hope, we shall have the support of
all sides of the House in trying to
prevent this.
(Interruptions)
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MR. SPEAKER: Shri Mani Ram, I
have allowed Shri Jethmalani You
cannot speak.

SHEY RAM JETHMALANI (Bom-
bay—North West): I sought your
leave t; move motion for adjourn-
ment. [ understand just nmow that
you have been pleased to refuse your
consent to that. I bow to your deci-
sjon. 1 am not one of those who
make hulla gulla against your deci-
sion.

Mil. SPEAKER; Very kind of you.

SHFEI RAM JETHMALANI: May 1
request you to at least. . ..

MR. SPEAKER: I have in my mind
some sort of 5 discussion? I will look
into it.

SHR: RAM JETHMALANI: At
lmast, you do us one favour. I want
this matter to he brought to the at-
tention of the Home Minister and the
Prime Minizter here. At least, you
do us the honour of reading out the
adjournment motion so that the at-
tention of the Government and the
people is drawn to it.

MR. SPEAKER: This is about the
students' trouble. I have brought it
tu their notice.

SHRI RAM JETHMALANI:; It iy a
question of 600 Assam students who
have been arrested.

MR SPEAKER: I will talk to them.
1 will convey all the sentiments. I
have a Calling Attention Notice and
an adjournment motion. | am also
seized of the matter. 1 want some
sort of a discussion because much
depends upon the future generation.
1 also know what sort of wviolence
goes on. [ am very much seized of
the situation. We must try to forge
a coordinated effort so that some pro-
ductive, constructive and result-
orientad thing comes out of the youth
power, not this violence, destruction,
and also if there is any grievance,
we must coordinate and fry to gor} it
st pescefully.

SHRI RAM JETHMALANIL: s vio-
lence one-sided?

MR. SPEAKER: Whichever side, it
is bad. I do not admire any such
thing. We will do something.
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MR SPEAKER: Not the question
to be raised in the House; gverruled.

,

SHRIMAT: GEETA MUKHERJEE
(Pauskura): The Government Coun-
sel does not appear for the writ peti-
tions filed by the blinded men. 1 have
given uan adjournment motion on that.
It ig a vcoy gerious matter. ...

MR. SPEAKER: Overruled. I have
not allowed.

Wi TwiEn. X oEdc "R gfEa
fFar qar 2 & weqm @ A
FEAAE ¥ N AT gE R ...
MR. SPEAKER: Overruled. T have

got full facts. There is po  hasis.
These will be conveyed to you. You
come apd see me. I am not tq div-
ulge it here.

SHR] HARIKESH BAHADUR
(Gorakhpur): We have given an ad-
journment motion. You have told us
that you have asked the Home Minis-
ter for the facts. ...

MR. SPEAKER: Overruled,

oF Ten gRE W@ (fedaian)
TIOA F AR qANE A A

MR. SPEAKER:
ruled.

Not here; over-
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SHRI SATYASADHAN CHAKRA-
BORTY (Caucutta South): Recently,
there is trouble in certain universities.
One or two universities have been
closed down. There is trouble in Ali-
garh alsn. The students are on the
move. I want the Government to
make a statement on that.

MR. SPEAKER: No Calling Atten-
tion to be discussed here: not allowed.
Nothing is to be recorded without my
permission.

(Interruptions) *

SHR! HARIKESH BAHADUR: You
told the Housc on that day that you
had referred the matter to the Minis~
ter of Home Affairs....

MR. SPEAKER: You come to me
and 1 will gatisfy you.

SHR] NIREN GHOSH: About RAW,
the employees have been arrested and
suspended on a Jarge scale. The ad-
ministration has beep, paralysed....

MR. SPEAKER. It is not a question
at all.

B gewE AIS (F@3TY)
g9 A FTT v Wi fram &
MR. SPEAKER: No Call-Attention

to be discussed here; come to me.
Now, papers to be laid on the Table.

12.05 hrs,
PAPERS LAID ON THE TABLE
NoTIFICATIONS UNDER InNDUSTRIES

(DEVELOPMENT AND REGULATION) AcT
AND PETROLEUM AcT, REVIEW AND
Annuar RepoRT oN ANDREW YULE &
Co., L', CALCUTTA, aND NOTIFICATION
UNDER EssSENTIAL COMMODITIES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. AL SANGMA): On behalf of Shri
Charanjit Chanana, I beg to lay on
the Table:—

*Not recorded.
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(1) A copy of Notification No.
S.0. 862(E) (Hindi and English
versions) published in Gazette of
India dated the 27th October, 1980
containing Order regarding levy of
Cess on manufacture of pulp, paper,
paper board and newsprint, issued
under, section 9 of the Industries
(Development and Regulation) Act,
1951. [Placed in Library. See
No, LT-1486/80]

(2) A copy of the Petroleum
(Amendment) Rules, 1980 (Hindi
and English versions) published in
Notification No. G.S.R. 834 in Gazet-
te of India dated the 9th August,
1980, ynder sub-section (4) of sec-
tion 29 of the Petroleum Act, 1934.
[Placed in Library. See No. LT-
1487/80.)

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Andrew
Yule and Company Limited, Cal-
cutta, for the year ended 3lst
December, 1979.

(ii) Annual Report of the
Andrew Yule and Company Limi-
ted, Calcutta, for the year ended
31st December, 1979 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Plac-
ed in Library. See No. LT-1488/
80]

(4) A copy of the Household
Electrical Appliances (Quality Con-
trol) Amendment Order, 1980
(Hindi ang English versions) pub-
lished in Notification No. S.0.
897(E) in Gazette of India dated
the 17th November, 1980, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT-
1489/80.]
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